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Learned Counsel for the appellant submits that the dispute has 

been resolved by the competent authority under the beneficial Sabka 

Bishwas Scheme 2019.   

 

2.  No objection is raised by the respondent dept.  The appeal is 

therefore dismissed as withdrawn. 

 

 

 

(Dictated & pronounced in open Court) 

 

 

 

 (Dr. Suvendu Kumar Pati)  

Member (Judicial) 
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